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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising po\\'ers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No'.88bb of 2025/RG/LP Dated: [0 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Atufa Farooq
D/O Farooq Ahmad
R/O Sheikh Mohalla Namblabal, Tehsil Pampore, District Pulwama

vide notification No. 2444/RG/LP Dated 26.09.2024 for a period of one year

has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

a) if
By Order

(Mohammad Yasin Beigh)

':UK'“w"’y
/0

No: SM.---K /RG/LP D,t,d, fD +q > .i025

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
uploading on the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Atufa Farooq , Advocate

. .. for information and necessary action,
,\{

strar Ad ministrajon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(E\ercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

Dated: IO 09.2025

NOTIFICATION

No: 28 6 +- of 2025/RG/LP

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sakhi Dawood Drabu
S/O Najeeb Drabu
R/O Drabu House Karan Nagar Gol Market, Tehsil Eidgah, District
Srinagar

vide notification No. 2391 of 2023/RG/LP Dated 13.09.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

MeTagBy Order
f'a'

(Mohammad Yasin Beigh)

/ o = q pFFFab # :::PIa r J /1gF 1 s t rTo nNo: SoDqG-t '3 /RG/LP Dated :

Copy forwarded to the: -

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
uploading on the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sakhi Dawood Drabu, Advocate

. for information and necessary action

%©Z-
,rar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAGA R
(E\ercising pon ers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 28 6 g of 2025/RG/LP Dated: it) 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urphee Jan
D/O Jahangeer Ahmad Naik
R/O Chimmer Noorabad, Tehsil DH Pora, District Kulgam

vide notification No. 1189 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(M8harl Yasin Beigh)
Registl ,dm

By Order

N„ blOg–// 7 /RG/LP Dated, 6lOnq T .2025

Copy forwarded to the: -

1

2

3

4

5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette

President, District Court Bar Association, Kulgam
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
uploading on the official website
Incharge Library, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Urphee Jan, Advocate

. .. ... for information and necessary action.

BATaq
Req4St r Administrati



4

III GH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aGay of 2025/RG/LP Dated: o /O 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faraz Malik
S/O Malik Mukhtar
R/O Lane 4-A Canal Avenue,
Chanapora, District Srinagar

Rawalpora, Gulzarpora, Tehsil

vide notification No. 878 of 2024/RG/LP dated 30.05.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order . tel5
:)<

ammad Yasin Beigh)
Registra_r Admini£trat

No: Sb \ \$– 1 ?
Copy forwarded to the: -

/RG/LP Dated. Io4 q9 ..2025

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next
issue of Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for
uploading on the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Faraz Malik, Advocate

. .. ... for information and necessary action.

-r)

';’P'W:"';'’V'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:AD©.._JRG/LP Dated:}&.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abrar Ahmed Bhat
S/O Shri Farooq Ahmed Bhat
R/O H.No.227, Bhat PG Upper Roop Nagar, Gujjarabad, Paloura, Tehsil &
District Jammu.

vide notification No. 2036 of 2024/RG/LP dated 17.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

al,bc)bq'
hd Yasin Beigh)

By Order
haS

RegistAar Administq?tion

Dated: 10.09.2025 [ kNo: SaaDd._RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Ahmed Bhat, Advocate

. .....for information and necessary action.

%;IAS
Jr

istr8 Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: a871 g&%– /RG/LP Dated:/o.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudassir Maqbool
S/o Shri Mohd Maqbool
R/O Near Women College, Kallar,
Masjid, Tehsil & District Udhampur

Ward No.21, Telli Mohalla, Dandyal

vide notification No. 1158 of 2024/RG/LP dated 22.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

_. tJ as#”
(Moharmrad Yasin Beigh)

Regis£rar Administration

tH
No: a&ZS__._RG/LP Dated: £o .09.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
cpc e_courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudassir Maqbool, Advocate

. .....for information and necessary action.

Registrar Admin istratbn
r) W*s

brI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of thi Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W/RG/LP Dated:. b.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Kumar
S/O Shri Joginder Kumar
R/O Bharnara (patani), Majalta, Tehsil Majalta, District Udhampur

vide notification No. 2004 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrQllrrLent must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.,,. g
(Mohammad Yasin Beigh)

“*tF"'"'"*y""
No: gc>137 – qq RG/LP Dat,d,/O.09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajay Kumar, Advocate

. .....for information and necessary action. ,

f)'

“’' T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }8734h2€;/RG/LP Dated: 10.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Sher Khan
S/O Shri Mohd Ayoub Khan
R/O Village Potha Tehsil Surankote, District Poonch

vide notification No. 2015 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order lady
PHI

(Mohamnad Yasin Beigh)
RegistrRr Adlninistr#tionW:'-"-'’"F

\n/ I

No: SoLqg–gA - RG/LP Dated: 16.09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7,.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mob(I Sher Khan, Advocate

. .....for information and necessary action.

$C
/)

“’F’'“":~“’w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISION.d .L B:tTR(ILIJR4ENT

NOTIFICATION

No: 2879 4%K /RG/LP Dated: /o.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourab Puri
S/O Shri Rajiv Pun
R/O H.No.14, opp. Radio Station, Panjtirthi, Tehsil & District Jammu.

vide notification No. 1270 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licenc©qnrQ!!!1lgBt must be
sought before the date of expiry unless the absolute.' Bna! el roillnent as an
Advocate is ordered there before.

Far)a
GI ’asin Beigh)oh

Re: r A,a r11inistra

By Order

N„ £~£2J£-3–'60 RG/LP D,t,d, [&.09.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar fcr uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sourab Puri, Advocate

. .....for information and necessary action.

ha

-"''::;’"'£
rD
Regis';-ray
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }bacHDIE /RG/LP Dated: [6 .09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaiduriya Chopra
D/O Shri Vivek Chopra
R/O 787-A, Gandhi Nagar, Tehsil & District Jammu.

vide notification No. 2034 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
HILI i , . . i
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)

Dated: 1 0.09.2025 @ A

fP)

Regisjrar Administra+ion
N„ Q:216/– GB RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vaiduriya Chopra, Advocate

. .....for information and necessary action. ##Sgq
;Adm mistrajion

tv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 287£ daX/RG/LP D,t,d,.ro.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajid Hussain Shah
S/O Shri Shabir Hussain Shah

R/O Village Marhote, Tehsil Surankote, District Poonch.

vide notification No. 1277 of 2024/RG/LP dated 25.07.2024 for a period of one

Year has been extended till 31.12.2026 subject 'to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/finat enrottment8m
Advocate is ordered there before.

By Order
qa

(Mohammad Yasin beigh)
Registrar Administr4tion'[""""""FNo: ’7£RG/LP Dated:\D .09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch_
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch..
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajid Hussain Shah, Advocate

. .....for information and necessary action.

dm in istr;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 28 b
>N/RG/LP Dated:/o .09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rizwana Bukhari
D/O Shri Noor Zaman Shah

R/O Gholad Near Sub District Hospital, Tehsil Mendhar, District Poonch.

vide notification No. 1251 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order C) •

(Mohammd Yasin-B'eigh)
Registrar Administr#tion

'F"""’'"';'T
~„,LK’:u

No: Co IIL–8 S _ RG/LP Dated: 10 .09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch.
CPL e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rizwana Bukhari, Advocate

. .....for information and necessary action.

„d}#
:’8"-~"'"'"7'"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2878 q}028iRG/LP Dated: 10.09.2025

Provisional admission granted under Advoc,ateg A(.,t1 1961 in favour of

Mr. Shakir Ahmed Quamar
S/O Shri Mohd Ahmed

R/O Village Sulkh Thruoo, Tehsil Thruoo, District Reasi

vide notification No. 1274 of 2024/RG/LP dated 25.07.2024 for a period of one

Year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolutaMl I enromE
Advocate is ordered there before.

By Order g
/a'

(Mohammad Yasin Beigh)
Regixtrar Administra#on

Dated:Iv .09.2025 (d / #No: gal BR– qe RG/LP

Copy forwarded to the: .

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for Information and
also keeping record of the same.
Mr. Shakir Ahmed Quamar, Advocate

. .....for information and necessary action.

C)'
R6gistrai Admin istra Vpn

b &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iS- IRq abIRGILP Dated:b.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suriya Dev Singh
S/O Shri Pawiter Singh
R/O Damnote, Moungri, District Udhampur

vide notification No. 1266 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and vc,-:fication of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ry. g##a
(Mohammad Yasin Beigh)
Registlar Administrq}ion

//No: go/q/' ?B RG/LP
Copy forwarded to the: -

Dated: 1 D.09.2025 \:/

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampul'
Secretary, Bar Council of India, New Delhi.
Manager, Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for inforrnation and
also keeping record of the same.
Mr. Suriya Dev Singh, Advocate

. .....for information and necessary action .

r
ar)

lr AdministraRe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ >8@#b2gRG/LP D,t,d,/b.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinav Bhanotra
S/O Shri Kuldeep Raj
R/O Gurha Singhu Bawa Talab, Tehsil Marh, District Jammu

vide notification No. 1211 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 subject 'to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification Qf

his/her character and antecedents from the CID.

The renewal / extension }rovisional licence/enrollment must be
sought before the date of exl ir
Mocate is ordered there before.

unless the absolute/final eDrollment as an
AvEBy \r–

By Order
(iVfohammad Yasin Beigh)

6

Registra;\Administra£ion

\aP/No: q:> BBI I ' tIl RG/LP Dated: [ 0.09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette..
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge LibrayT High Court Wing Jammu/.S}inagar for information and
also keeping record of the same.
Mr. Abhinav Bhanotra, Advocate

for Information and necessary action.

;}0

k£gistrar Administra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: '288 [ 4%B IRGILP Dated:/o.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Kumar
S/O Shri Hari Darshan
R/O Village Gandoh, Tehsil Gandoh, District Doda:

vide notification No. 2140 of 2024/RG/LP dated 04.09.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: SCa IT– 22RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda.
CPC e_Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Kumar, Advocate

. .....for information and necessary action .



13

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLIiIMFiNT

NOTIFICATION

No: D8 Q9 '6%aiR(3/LP Dated: 7209.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed AdrIan Shafeeq
S/O Shri Shafeeq Ahmed
R/o Village Dandi Dara, Dakhan, Tehsil Surankote, District Poonch

vide notification No.1305 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional lice[Ice/enrollment mLLst.)B
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r7

(Mohammad Yasin Be
Re: ,r Atllrlinistr'

By Order

N„ ,< -&#9 F 30 RG/LP Dated: IO.09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch
CPC e_COUrtS1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int„harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammed Adnan Shafeeq, Advocate

. .....for information and necessary action. )

JPm q)J
d rn i n istri in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 18©B'4unaRGILP Dated: .09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Siddhant Mantras
S/o Shri Rameshwar Singh Manhas
R/o Krishna Nagar Maralia Miran Sahib, Tehsil R.S Pura9 District Jammu

vide notification No. 2647 of 2024/R(,/LP dated 24.10.2024 for a period of one

Year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollrnent must be
sought before the date of expiry unless the absolute/fi;raIlini;MTaM
Advocate is ordered there before.

P
r’$By Order

(iioh
Regi'

ammad Yasin Bei8h~)
A_amillIFt al\

No: &gBl- 36 RG/LP Dated: {b.09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar
the official website.
Incharge Libray, High Court Wing Jammu/Srir:agar for
also keeping record of the same.
Mr. Siddhant Mantras, Advocate

. .....for information and necessary action.

the next issue of

fcr IJploading on

:ntoi iI lat: :ill arid

%%
yi$trar Ad/nirlis: onk?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(ExePcising powefs of Bar Council under Section 58 ofth8 Advocates Act, 1961)

++ +

EXTENSI
OF PROI7ISIONAL ENROLI,MENT

I

NOTIFICATION

No: 2©8q db,281RG/LP Dated: fQ09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Risalat Marium Salaria
D/O Shri Mohd Usman Salaria
R/O House No.99, Central Chowk, Bathindi, Teh,iI & District Jammu

vide notification No. 1247 of 2024/RG/LP dated 24.07.2024 for a period of one

Year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned Univer sitv and verification of

his/her character and antecedents from the CiD.

The renewal / extension of rnIIst be
sought before the date of expiry unless the absolute/final elrrollnlent as an
Advocate is ordered ther

Drovisiona! licence/enrollrnent

$)(
mma(1 Yasin Beigh)
rar .\d wrinistra

By Order /a'
(MoIra
Regist

No: MaE+RG/LP
Copy forwarded to the: -

Dated, lo.09.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jam rnli.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for public:t{ion in ttle next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh Srinagar fcr ur)loading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for ;atollnation and
also keeping record of the same.
Ms. Risalat Marium Salaria, Advocate

. .....for information and necessary acticn.
q

“;':T
r)
Reg £ !! ?rar Aa in ir
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,:5$b©480)\ /RG/LP D,t,d, /&.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Himanshu Bhat
S/O Shri Shah Ji Bhat

R/O H.No.114/2 Enclave 'A’ Roop Nagar, Tehsil & District Jammu

vide notification No. 1998 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
;ha)Hi6iYasil; leigh)

strar Administra

No: SO<'?no –8 7 RG/LP Dated:/O .09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Librayf High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Himanshu Bhat, Advocate

. .....for information and necessary action.

/’'
nistri Fn

/’-)'
Registrar Adm

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: D©QS–4b}£IRGIW Dated:'to.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rounak Gupta
D/o Shri Rajesh Kumar Gupta
R/o House No.2, Sector-1, Roop Nagar, JDA Colony, Tehsil & District Jammu

vide notification No. 2022 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there beforeB J

By Order
(Moharmad Yasin Beigh)

Dated: la .09.2025 ' C& E

r)

Registjpr Administrption

No, S&),Qs–-LSbRG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu
CPC e_Courts1 Hidh Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rounak Gupta, Advocate

. .....for information and necessary action.

:rar AdministHhe n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISiONAL ENROLLMENT

NOTIFICATION

No: 7RG/LP Dated:tO .09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Namandeep Singh
S/O Shri Surinder Singh
R/o Meen Charkan, P/O Smailpur, Kartholi, Tehsil Bari Brahmna, District
Samba

vide notification No. 2021 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional liGence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r-)
(MohamXad Yasin Beigh)
Regist}pr Administrajion

+cWbd - TOBy Order

No: ,Se,Ma,–do .RG/LP Dated: tb .09.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Namandeep Singh, Advocate

. .....for information and necessary action.

}%
am inistraljonRe’gistr>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Z887#2aRG/LP Dated:f o.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naresh
S/O Shri Bansi Lal
R/O Panasa, W.NO.2, Nr)per Panasa), Tehsil & District Reasi.

vide notification No. 2020 of 2024/RG/LP dated 16.08.2024 for a period of one

year has been extended till 31.12.2026 subject .to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahTbefore the date of expiry unless the absolute/final enrollment as an
Advocate iS ordered there befor& _I

By Order ea

Registrar Administr?tion

][) a te 1[f: /1CI a 0 9 H 2 0 2 5 B L )/

f

(M6hamniad Yasin Beigh)

No.' Ge, aGI -4D RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Reasi
c,pc, e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Naresh, Advocate

. .....for information and necessarY action.

bP

'ar Administr i r1Re:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated:l6.09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mansi Sharma
D/o Shri Manohar Lal
R/o H.No. 15, Ward No.10, Vinayak Lane Tehsil Akhnoor District Jammu

vide notification No. 2506 of 2024/RG/LP dated 05.10.2024 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before,

Var;n'
By Order

(i?oiammad Yasi’n Beigh)
6

Registrar Administrqtion

F/No; ca.9-4g £ / 6 RG/LP Dated: [D .09.2025 b
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
Presidentt J&K High Court Bar Association, Jammu
cpc e_courts1 Hi6h Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mansi Sharma, Advocate

. ..... for information and necessary action .

Registrar Admin istra6
on

A


